FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF LSML PRIVATE
LIMITED
SL No. | PARTICULARS DETAILS
1. Name of corporate debtor LSML Private Limited
2. Date of incorporation of corporate debtor 10 January 2007

Authority under which corporate debtor is Incorporated /| Registrar of Companies, Chennai
registered

(93]

4, Corporate Identity No. / Limited Liability Identification |U31101TN2007PTC061993
No. of corporate debtor

5. Address of the registered office and principal office (if |No.337, 8th Main Road, MIG Phase I, Nolombur,

any) of corporate debtor Mogappair West, Chennai — 600 037
Date of closure of Insolvency Resolution Process 11th October 2023*
Liquidation commencement date of corporate debtor 12th October, 2023 (Order received on 13th October,
2023)

3. Name and registration number of the insolvency Poosaidurai S
professional acting as liquidator IBBI/IPA-001/IP-P-01965/2019-2020/12995

9 Address and e-mail of the liquidator, as registered with | Poosaidurai S

’ the Board C/o M.K.Dandeker and Co., 2nd Floor, No 185 Old No

100, Poonamallee High Road, Kilpauk, Chennai, Tamil
Nadu ,600010
Email ID: poosaidurai@gmail.com

o8

10. |Address and e-mail to be used for correspondence with | Poosaidurai S

the liquidator C/o M.K.Dandeker and Co., 2nd Floor, No 185 Old No
100, Poonamallee High Road, Kilpauk, Chennai, Tamil
Nadu ,600010

Email ID: Ismlcirp@yahoo.com

L 11. Last date for submission of claims 11th November 2023

*The date prior to the date of commencement of Liquidation Process is taken as the date of closure of Corporate Insolvency
Resolution Process.

Notice is hereby given that the National Company Law Tribunal, Division Bench — I, Chennai has ordered the commencement
of liquidation of the LSML Private Limited on 12th October, 2023.

The stakeholders of LSML Private Limited are hereby called upon to submit their claims with proof on or before 11th November
2023, to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the
claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by such a stakeholder during
the corporate insolvency resolution process under the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process

for Corporate Persons) Regulations, 2016, shall be deemed to be submitted under Section 38.
M

"] 7 s.Pobsaidurai
Liquidator

LSML Private Limited
IBBI/IPA-001/IP-P-01965/2019-2020/12995

Date: 14 October, 2023
Place: Chennai

M.K. DANDEKER & CG.,
#185, Old No.100, 2nd Floor,
Poonamallee High Road,
Kilpauk, Chennai-600 010.
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i Regional Office : Om Sakthi Towers,
2nd Floor, No.163, Anna Salai,

Chennai - 600 002,
RO : Tamilnadu, Corporate Office: Thrissur Tel No.044-49037025.

NOTICE OF E- AUCTION OF GOLD JEWELLERY

Whereas the below mentioned borrowers have been issued notices to pay their
outstanding amounts towards loans against gold items (loans) availed by them from
Dhanlaxmi Bank Ltd (Bank). Since the borrowers have failed to repay the dues in
their loans, the Bank is constrained to conduct an auction of the pledged gold items
described below by way of Online Electronic Bidding (E-auction) through
HTTP://GOLD.SAMIL.IN between 12.30 pm to 3.30 pm on 25-10-2023 on “As is-
where-is’ and ‘As-is-what-is’ basis’, condition without any guarantee, explicit or
implied, on the purity or weight or any matter connected therewith, at the sole discretion
of the Bank, for recovery of the dues of the Bank. The Bank reserves the right remove
any of the following accounts from the auction and also to change the auction date
and time without any prior intimation.

DhanlaxmiBank"

enooined 927 R

SL No Name of Borrower/s Loan Account No. Amount due Rs.
1 P BHUVANESWARI 025656200037587 49,866/-
Palani Branch :
SL No Name of Borrower/s Loan Account No. Amount due Rs.
1 MAHESWARI S 20256100147863 80,802/-
2. | TKUMARESAN 20256100072951 2,28,238/-
3. | T KUMARESAN 20219100035834 1,69,186/-
4. | T KUMARESAN 20219100037207 1,00,564/-
Peelamedu Branch :
SL No Name of Borrower/s Loan Account No. Amount due Rs.
1 VIJAYAKUMAR D 012756200048463 1,43,660/-
2. RAMAKRISHNAN R 12756100169437 6,30,923/-
3. RAMAKRISHNAN R 12756100169531 1,47,462/-
4. RAMAKRISHNAN R 12756100163306 65,327/-

For further information with regard to weight, purity, minimum expected price, detailed
terms and conditions and getting registered to participate in the auction etc., the
interested bidders may login to the aforesaid website or contact the auction portal /
the Bank. If the auction does not get completed on the same day due to time limit
or for any other reasons, the Bank reserves the right to conduct the auction within 7

1

THIRUVANMIYUR BRANCH

113/5, Kamaraj Nagar, Thiruvanmiyur,
Chennai-600041 Ph : 044-2442 2616 =
Email Id: cb2649@canarabank.com

[0 o1y =3 [o] VI " [0 o [lod = SECTION 13(4) of SARFAESI ACT 2002 [for Immovable property]

Whereas, The undersigned being the Authorised Officer of the Canara Bank
under Securitisation And Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (Act 54 of 2002) (hereinafter referred to as “the Act”)
and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the
Security Interest (Enforcement) Rules 2002, issued a Demand Notice dated
14.07.2023 calling upon the Borrower: Mr.Elumalai C and Mrs.Sangeetha E,

d® Canara Be

J JANA SMALL FINANCE BANK

(A scheduled commercial bank)

DEMAND NOTICE UNDER SECT ON 13(2) OF SARFAESI ACT, 2002.

Whereas you the below mentioned Borrower's, Co-Borrower's, Guarantor's and Mortgagors have availed loans from Jana Small Finance Bank Limited, by mortgaging your
immovable properties. Consequent to default committed by you all, your loan account has been classified as Non-performing Asset, whereas Jana Small Finance Bank
Limited being a secured creditor under the Act, and in exercise of the powers conferred under section 13(2) of the said Act read with rule 2 of Security Interest (Enforcement)
Rules 2002, issued Demand notice calling upon the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors as mentioned in column No.2 to repay the amount mentioned in the
notices with future interest thereon within 60 days from the date of notice, but the notices could not be served on some of them for various reasons.

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B, Off Domlur,
Koramangala Inner Ring Road, Next to EGL Business Park, Challaghatta, Bangalore-560071.
Branch Office: No.10, Krishna Puram Colony Main Road, Mahatma Gandhi Nagar, Madurai-625014.

Both residing at, Flat No: S2 Second Floor Plot No: A-1 Abhi Homes, Jothidurai
Street (Pilaiyarkoil Street) Perumabakkam, Chennai 600100 and Guarantor : Sr.
Mr.Arumugam C 148 Ranganathapuram, Adyar, Chennai-600020 to repay the No
amount mentioned in the notice, being % 11,13,866.60 (Rupees Eleven Lakhs and i

Name of Borrower/
Co-Borrower/ Guarantor/ Mortgagor

Loan Account Date of NPA| Amount
No. & Loan Details of the Security to be enforced & Demand | Due in Rs./
Amount Notice date ason

Thirteen Thousand And Eight Hundred and Sixty Six and Sixty paisa only) with
interest thereon within 60 days from the date of receipt of the said notice.

The Borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession
of the property described herein below in exercise of powers conferred on him
under section 13(4) of the said Act, read with Rule 8 & 9 of the said Rule on this
13" day of October of the Year 2023.

The Borrower in particular and the public in general are hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of Canara Bank, Thiruvanmiyur Branch for an amount of ¥ 11,34,413.07
(Rupee Eleven Lakhs and Thirty Four Thousand and Four Hundred and Thirteen
and Seven paisa only) and further interest thereon.

-

Vadamadurai, Dindigul-624802.

1) M/s. Arumugam, Prop. Arumugam Milk Farm, Prop. of Arumugam
Muniyappan, V Sithur Road, Mottanampatti, Vadamadurai, Dindigul-
624802. Also at: Mr. Arumugam Muniyappan, S/o. Muniyappan, Plot

Arumugam Muniyappan, S/o. Muniyappan, No.11A, V Sithur Road,
Mottanampatti, Vadamadurai, Dindigul-624802. 2) Mr. Muniyappan
Palaniyappan, S/o. Palaniyappan, No.4-2-E 18(2), Anna Nagar,
Kalaimagal Near, Vadamadurai, Dindigul-624802. 3) Mrs. Kirubha
Arumugam, W/o. Arumugam, No.11A, V Sithur Road, Mottanampatti,

Nagar, Plot No.2 comprised in S.No.1184/1, S.No. Amount
No.2, R.V.S. Nagar, Vadamadurai Village, Dindigul-624802. Also at: Mr. No. 1184/2, S.No.1185, New S.No.1184/1B, measuring | 01-10-2023
East West 37 feet on both sides North South 60 feet . ason
3169440000704 on both sides in all measuring 2220 Sq.ft. Bounded & Notice 10.10.2023
Loan Amount |on: Boundaries: North: Land belongs to Sakunthala, |  gent on Rs

Palani Registration District, Vadamadurai Sub

Registration Office, Vadamadurai Village, R.V.S.| NPA Date: Total

Loan Account

West: Plot No.1 belongs to Jansirani, East: Part of
Rs.25,00,000.00 | Plot No.3 belongs to Kanagaraj, Poongodi, South: 20 | 13.10-2023 |25,85,492.08
feet wides East West common pathway.

The Borrower's attention is invited to the provisions of Section 13 (8) of the
Act, inrespect of time available, to red the secured asset.

All that piece and parcel of the Residential Land having undivided share of 218
sq.ft out of the total extent of 1975 sq.ft of land in Plot No A-1 comprised in S.No
64/1 (Subdivision Planning Permit No 1062/2011) Pillayar Koil Street Situated at
Perumbakkam Village, Sholinganallur Taluk, Kancheepuram District
bounded by: North : Vacant Land, South : 20 feet Road, East: Plot no B1 and B3,
West: 20 feet Road. The above property is situated within the Sub-Registration
district of Selaiyur, Registration Dist of South Chennai and Building having flat
bearing No S-2 in Second Floor having a built up area of 473 Sqft thereon.
Address of the Property : Flat No:S2, Second Floor, Plot No:A-1, ABHI
HOMES, Jothidurai Street (Pilaiyar Koil Street), Perumbakkam,
Chennai -600100.

Date : 13.10.2023 AUTHORISED OFFICER

Date: 16.10.2023, Place: Dindigul

Notice is therefore given to the Borrower/ Co-Borrower/ Guarantor & Mortgagor as mentioned in Column No.2, calling upon them to make payment of the aggregate amount as shown
in column No.6, against all the respective Borrower/ Co-Borrower within 60 days of Publication of this notice as the said amount is found payable in relation to the respective loan
account as on the date shown in Column No.6. It is made clear that if the aggregate amount together with future interest and other amounts which may become payable till the date
of payment, is not paid, Jana Small Finance Bank Limited shall be constrained to take appropriate action for enforcement of security interest upon properties as described in Column
No.4. Please note that this publication is made without prejudice to such rights and remedies as are available to Jana Small Finance Bank Limited against the Borrower's/
Co-Borrower's/ Guarantor's/ Mortgagors of the said financials under the law, you are further requested to note that as per section 13(13) of the said act, you are restrained/
prohibited from disposing of or dealing with the above security or transferring by way of sale, lease or otherwise of the secured asset without prior consent of Secured Creditor.

Sd/- Authorised Officer, For Jana Small Finance Bank Limited

Place: Chennai CANARA BANK
Note: Earlier issued Possession notice dated 14.09.2023 is hereby withdrawn.

working days from the date of Auction or any date at the discretion of the Bank on the
same terms and conditions by publishing the date and time of such action in the notice
board of the Bank. If the borrower is deceased, all the terms of the auction shall be
applicable to his legal heirs also. The Borrower/s shall have right to redeem their pledged
gold items till the date of auction only.
Place : Chennai

Date : 13.10.2023

(Sd/- )Authorised Signatory
For Dhanlaxmi Bank Ltd

SMEG SMFG INDIA HOME FINANCE COMPANY LIMITED
' . .|(FORMERLY FULLERTON INDIA HOME FINANCE COMPANY LIMITED)
Grihashaktils Corporate. Off. : 503 & 504, 5" Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai-400 051, MH.

Noyifsha: Naya vishuzs. wRegd.Off.  :Megh Towers, Fir. 3, Old No. 307, New No. 165, Poonamallee High Road, Maduravoyal, Chennai-600 095, Tamil Nadu.
DEMAND NOTICE

UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT
OF SECURITY INTEREST ACT, 2002 (“the Act”) AND THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“the Rules”)
The undersigned being the Authorized Officer of SMFG India Home Finance Company Limited (Formerly Fullerton India Home Finance Company
Limited) (SMFGIHFCL) under the Act and in exercise of the powers conferred under Section 13(12) of the Act read with Rule 3 issued
Demand Notice(s) under Section 13(2) of the Act, calling upon the following borrower(s) to repay the amount mentioned in the respective
notice(s) within 60 days from the date of receipt of the said notice. The undersigned reasonably believes that borrower(s) is / are avoiding
the service of the Demand Notice(s), therefore the service of notice is being effected by affixation and publication as per Rules. The
contents of Demand Notice(s) are extracted herein below :-

PUBLIC NOTICE

Please Take Notice that the Original
iSale Deed Document bearing number|
2358/1998, Volume 2296, Pages 153 to 157]
Registered at Sub-Registrar Office  of
Thiruvallur for the Property Measuring an
Extent of 4320 Square Feet, bearing plot
humbers 620 and 621 at Marudhar Town,
Approved by DTCP in 1455/92, Comprised in
Old  Survey field number 368/2 of
Perumalpattu  Village, Thiruvallur  Taluk,
Thiruvallur District and presently comprised
in survey field humber 368/1D as per patta
humber 2659 as issued by the Tahsildar of|
Thiruvallur has gone missing when it was
shifted from the address of my client Mr. P.
PADMAKUMAR, son of Pandurangan, at AL|
165, 1% street, 12" Main Road, Anna Nagar,
IChennai-600040 to the address at Flat;

STRESSED ASSETS STABILISATION
FUND (SASF)

3rd Floor, IDBI Tower, World Trade Centre,
Cuffe Parade, Colaba, Mumbai 400 005.

CORRIGENDUM

This has reference to the BID NOTICE
published in the newspapers on September
30, 2023 for appointment of Process
Advisor for SASF's Portfolio Due Diligence
and Assignment of Debt/ Portfolio Sale.
The queries received from the bidders were
addressed in Pre Bid Meeting held on
October 13, 2023. The clarifications
provided and consequent modifications in
Request for Proposal (RFP), based on the
queries of the bidders are available at
website of SASF - www.sasftrust.com
under press release section.

For Stressed Assets Stabilisation Fund

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL, CHENNAI
CP/IB 140 (CHE)/ 2023
In the matter under Section 10 of the Insolvency and Bankruptcy Code, 2016 read with Rule 7
0f The Insolvency And Bankruptcy (Application to Adjudicating Authority) Rules, 2016
AND

IN THE MATTER OF VANATHI EXPORTS PRIVATE LIMITED

...Corporate Applicant/ Corporate Debtor

To

1. Mr. Elango,

No. 2/532, MariAmman Koil Street, Molazhur, Kancheepuram District.

Take notice that the subject captioned Petition was listed before Special Bench Il of

the Hon’ble NCLT, Chennai on 04.09.2023 and the Bench was pleased to direct me

to serve fresh notice of the application on you through paper publication, returnable

for hearing on 30.10.2023.

Be present either in person or through duly instructed Counsel in the above said

Court on the 30.10.2023, failing which orders may be passed in the said Petition

5. Loan Account No. & Name of the Borrower / Co-Borrowers
o. Property Holders as the case may be

Date of Demand Notice
U/s. 3(2) & Total 0/s.

LAN : 603307210597310 Dated : 25.09.2023

1. SUNDARAM N. 2. KANAGALAKSHMI R.| X 20,90,100/- (Rs. Twenty Lakh
Add. 1 : No. 7/491, Venkatraman Nagar, Mela Street, NGO Colony, Nagamalai Pudhukottai,| Ninety Thousand One Hundred
Madurai-625 019, Tamil Nadu; Add. 2 : S. No. 113/9B1, Plot No.1 East Part, Thiruparankundram Only) as on 20.09.2023

SRO, Vilachery Village, Nagamalai Pudhkottai Panchayat, Madurai, Tamil Nadu. NPA Date : 24.03.2021

Description of Secured Assets / Mortgage Property : All the Part & Parcel of Eastern Portion of House Plot No. 1, to An Extent
L[of 1517 Sq. Ft. Comprised in R. S. No. 113/9, Presently Survey No.113/9B1, Bearing Patta No. 3188, Situated At Vilacheri Village,
Sarakam, Nagamalaipudhukottai Village Panchayath, Formerly Thirupparankundramsub Registration District, Presently Nagamalai
Pudukottai Sub Registration District, Madurai South Taluk, Presently Madurai West Taluk, Madurai South Registration District &
+Bounded on the *North By : House Plot in Survey No. 113/8; *East By : House Plot No. 5; *West By : Remaining Portion of
House Plot No.1 Belongs to Sivabalan; «South By : 20 Ft. Wide East-West Common Road and Admeasuring - East to West On The
Northern and Southern Side : By 21 Feet Each & South to North on The Eastern Side : By 75 Feet & Western Side By - 697/, Feet
and to The Total Extent of 1517 Sq. Ft., and With All The Usual Amenities thereon the House Plot.

=2

The Borrower(s) are hereby advised to comply with the Demand Notice(s) and to pay the demand amount mentioned therein and
hereinabove within 60 days from the date of this publication together with applicable interest, additional interest, bounce charges, cost
and expenses till the date of realization of payment. The borrower(s) may note that SMFGIHFCL is a secured creditor and the loan facility
availed by the Borrower(s) is a secured debt against the immovable property / properties being the secured asset(s) mortgaged by the
borrower(s).In the event borrower(s) are failed to discharge their liabilities in full within the stipulated time, SMFGIHFCL shall be entitled
to exercise all the rights under section 13(4) of the Act to take possession of the secured assets(s) including but not limited to transfer the
same by way of sale or by invoking any other remedy available under the Act and the Rules thereunder and realize payment. SMFGIHFCL
is also empowered to ATTACH AND / OR SEAL the secured assets(s) before enforcing the right to sale or transfer. Subsequent to the Sale
of the secured assets(s), SMFGIHFCL also has a right to initiate separate legal proceedings to recover the balance dues, in case the value
of the mortgaged properties is insufficient to cover the dues payable to the SMFGIHFCL. This remedy is in addition and independent of
all the other remedies available to SMFGIHFCL under any other law.
The attention of the borrower(s) is invited to Section 13(8) of the Act, in respect of time available, to redeem the secured assets and
further to Section 13(13) of the Act, whereby the borrower(s) are restrained / prohibited from disposing of or dealing with the secured
asset(s) or transferring by way of sale, lease or otherwise (other than in the ordinary course of business) any of the secured asset(s),
without prior written consent of SMFGIHFCL and non-compliance with the above is an offence punishable under Section 29 of the said
Act. The copy of the Demand Notice is available with the undersigned and the borrower(s) may, if they so desire, can collect the same
from the undersigned on any working day during normal office hours.
Sd/-
Authorized Officer,
SMFG INDIA HOME FINANCE COMPANY LIMITED
(Formerly Fullerton India Home Finance Company Limited)

Place : Madurai Dist., Tamil Nadu.
Date : 25.09.2023

Number 134/9, Ajantha Green Peace

in your absence.
Dated at Chennai on this the 16th day of October, 2023

General Manager

Apartments, Jawaharlal Nehru Road, Anna
Nagar West, Chennai-600040, during the|
month of August 2022. The Efforts to trace
the Same all along has been Unsuccessful.
If any Persan found in Possession of the|
[Said Document 2358/1998 may duly contact|
and return the said dogument to the address
lof his Advocate at New Number 19, Old
Number 10, Kondi Street, 1 floor, Parrys,
(Chennai-600001  (contact number 91-
9952968593 / email: advhemkumar1@ gmail
.com) within 15 days from the date o\‘I
publication of this notice, failing which it will
be construed to be permanently lost and any|
future claims through the said document|
icannot subsist and will not be entertained.

For GANESH & GANESH,

C.P. HEMKUMAR, Advocate.
New Number: 19, Old Number: 10, Kondi Street,
1t floor, Parrys, Chennai-600001.

Contact: 995 3

FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

LSML PRIVATE LIMITED
Sl. PARTICULARS DETAILS
No.
1 | Name of corporate debtor LSML Private Limited
2 | Date of incorporation of corporate debtor | 10 January 2007

3 | Authority under which corporate debtor is
incorporated / registered

4 | Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

5 | Address of the registered office and No.337, 8th Main Road, MIG Phase I,
principal office (if any) of corporate debtor | Nolombur, Mogappair West,
Chennai - 600 037

11th October 2023*

Registrar of Companies, Chennai

U31101TN2007PTC061993

6 | Date of closure of Insolvency
Resolution Process

7 | Liquidation commencement date of
corporate debtor

12th October, 2023
(Order received on 13th October, 2023)

INVITATION TO THE REMAINING PUBLIC SHAREHOLDERS TO AVAIL THE EXIT OPPORTUNITY UNDER EXIT OFFER

2 TC1 DEVELOPERS LIMITED

Corporate Identification Number (CIN): L70102TG2008PLC059173

Registered Office: Flat No. 306-307, 1-8-271 to 273, 3rd Floor, Ashoka Bhoopal Chambers, S. P Road,
Secunderabad, Telangana, 500003 | Tel. No.: +91- 40-27840104 | Fax. No.: +91- 40-27840163
Contact Person: Ms. Saloni Gupta, Company Secretary & Compliance Officer
Email id: secretarial@tcidevelopers.com | Website: www.tcidevelopers.com

Dear Residual Public Shareholder,

(This public invitation shall be read in continuation of and read in conjunction with and all capitalized terms used in this public
invitation shall have the same meaning as ascribed to it in Detailed Public Announcement dated September 02, 2022 published
on September 05, 2022 (“DPA”), the Letter of Offer dated September 05, 2022 (“LOF”), Post Offer PA dated September 21,
2022 (“Post Offer PA”), Exit Offer Public Announcement dated November 03, 2022 (“Exit Offer PA”) and Exit Letter of Offer
dated November 11, 2022 (“ELOF”).

This invitation of the Company is being issued for and on behalf of TDL Real Estate Holdings Limited (“Promoter Acquirer”),
and other members of promoter and promoter group of TCI Developers Limited to the remaining Public Shareholders
(“Residual Public Shareholders”) of TCI Developers Limited (the “Company”) in adherence with Regulation 27(1)(a) and all
other applicable regulations of the Delisting Regulations.

This is to inform to all Residual Public Shareholders that the Equity Shares of the Company have been delisted and trading
in the Equity Shares of the Company has been discontinued trading w.e.f. November 11, 2022 (“BSE and NSE Date of
Discontinuance of Trading”) and the above referred security symbol will be delisted from BSE and NSE with effect from
November 18, 2022 (“BSE and NSE Date of Delisting”).

In terms of Regulation 27(1)(a) read with Regulation 26 and all other applicable Regulations of the Delisting Regulations, the
Promoter Acquirer is inviting the Remaining Public Shareholders to avail the exit opportunity during the one-year exit window
after delisting of Equity Shares.

The Residual Public Shareholders who have still not tendered their Equity Shares, can tender their Equity Shares to the
Promoter Acquirer at the Exit Price of ¥400/- (Indian Rupees Four Hundred Only) during the period from Nevember 18, 2022
till November 17, 2023 (both days inclusive) (the “Exit Window”) subject to the terms and conditions provided in ELOF.

The Residual Public Shareholders are required to ensure that their Exit Application Form, together with the necessary
enclosures, as per ELOF, is received by the Registrar to the Exit Offer on or before November 17, 2023.

In case of non-receipt of said Exit Application Form / ELOF or if the same has been misplaced, the Residual Public Shareholders
may obtain a copy of the same by writing to the Registrar to the Exit Offer. Copy of the ELOF can also be downloaded from the
websites of the BSE at www.bseindia.com, NSE at www.nseindia.com and Company at www.tcidevelopers.com.

A follow-up email for the quarter ended September 2023, has been sent to all the remaining Residual Public Shareholders in
compliance with Regulation 27(1)(b) of the Delisting Regulations.

The Promoter Acquirer will make the payment by way of electronic credit to Residual Public Shareholders who have validly
tendered their Equity Shares in Exit Offer following the receipt and verification of duly filled Exit Applications Form(s) (together
with necessary enclosures, if any and receipt of the Equity Share(s) in the Special Depository Account / receipt of physical
share certificate(s) (along with duly filled in transfer deed(s) as applicable) by the Registrar to the Exit Offer.

Any Residual Public Shareholders seeking any other assistance in connection with their shareholding like issue of duplicate
share certificate, rectification of name, transmission of shares, deletion of name of a shareholder in case of joint shareholding,
etc. may contact the Registrar to the Exit Offer.

The Promoter Acquirer accept full responsibility for the information contained in this Public Invitation and confirms that
such information is true, fair and adequate in all material aspects.

MANAGER TO THE OFFER

SAFFRON

o o o o o energising ideas
SAFFRON CAPITAL ADVISORS PRIVATE LIMITED
605, 6th floor, Centre Point, Andheri Kurla Road, J.B. Nagar,
Andheri (East) Mumbai - 400 059, Maharashtra, India.
Telephone: +91 22 4973 0394 | Fax: NA

REGISTRAR TO THE EXIT OFFER

A KFINTECH

KFIN TECHNOLOGIES LIMITED

Selenium Tower — B, Plot 31 & 32, Gachibowli,

Financial District, Nanakramguda, Serilingampally,
Hyderabad 500 032, Telangana, India.

e ) Telephone: +91 40 6716 2222// +91 40 7961 1000
E-mail: delistings@saffronadvisor.com Toll Free No: 1-800-3094-001 | Fax: + 91 40-23001153

Wehsite: www.saffronadvisor.com ) Email: tci.delistingoffer@kfintech.com

Investor grievance: investorgrievance@saffronadvisor.com | website: www.kfintech.com

SEBI Registration Number: INM 000011211 Investor Grievance Email: einward.ris@kfintech.com
Validity of Registration: Permanent Contact Person: Mr. Murali Krishna M

Contact Person: Amit Wagle/ Gaurav Khandelwal SEBI Registration Number: INR000000221

For and on behalf of the Board of Directors of TDL Real Estate Holdings Limited (the Promoter Acquirer)
Sd/- Sd/- Sd/-
Urmila Agarwal Karanjit Singh Ishwar Singh Sigar

Poosaidurai $
IBBI/IPA-001/IP-P-01965/2019-
2020/12995

Poosaidurai $

C/o M.K.Dandeker and Co., 2nd Floor, No
185 0Id No 100, Poonamallee High Road,
Kilpauk, Chennai, Tamil Nadu ,600010
Email ID: poosaidurai@gmail.com

Poosaidurai $

C/o M.K.Dandeker and Co., 2nd Floor, No
185 0Id No 100, Poonamallee High Road,
Kilpauk, Chennai, Tamil Nadu ,600010
Email ID: Ismicirp@yahoo.com

11 | Last date for submission of claims 11th November 2023

*The date prior to the date of commencement of Liquidation Process is taken as the date of closure of
Corporate Insolvency Resolution Process.

Notice is hereby given that the National Company Law Tribunal, Division Bench - |, Chennai has ordered the
commencement of liquidation of the LSML Private Limited on 12th October, 2023.

The stakeholders of LSML Private Limited are hereby called upon to submit their claims with proof on or
before 11th November 2023, to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penaties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by
such a stakeholder during the corporate insolvency resolution process under the Insolvency and Bankruptcy
Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016, shall be deemed
to be submitted under Section 38.

8 | Name and registration number of the
insolvency professional acting as
liquidator

9 | Address and e-mail of the liquidator,
as registered with the Board

10 | Address and e-mail to be used for
correspondence with the liquidator

S. Poosaidurai

Liquidator

LSML Private Limited
1BBI/IPA-001/IP-P-01965/2019-2020/12995

Date: 14th October, 2023
Place: Chennai

Sd/-
R.ChandraMohan
Counsel for Applicant

Protium Finance Limited

Pf@tlum (Formerly known as Growth Source Financial Technologies Ltd.)

PUBLIC
NOTICE

Nirlon Knowledge Park (NKP) B-2, Seventh Floor, Pahadi Village, Off. The Western Express Highway,
Cama Industrial estate, Goregaon (E), Mumbai, Maharashtra- 400063

PUBLIC NOTICE (Under Rule 3 (1) of Security Interest (Enforcement) Rules, 2002)

Substituted Service Of Notice U/S.13 (2) Of Securitisation And Reconstruction Of Financial Assets And Enforcement Of
Security Interest Act, 2002.
Notice is hereby given to the borrowers as mentioned below that since they have defaulted in repayment of the Credit facility availed by
them from Protium Finance Limited (Formerly known as Growth Source Financial Technologies Ltd. and before that known as Growth
Source Financial Technologies Pvt. Ltd.), their loan credit facility has been classified as Non-Performing Assets in the books of NBFC as
per RBI guidelines thereto. Thereafter, NBFC has issued demand notices to below mentioned respective borrower under section 13(2)
of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI Act) on the last
known addresses of the said borrowers thereby calling upon and demanding from them to pay the amounts mentioned in the respective
Demand Notice/s within 60 days from the date of the respective Notice/s, as per details given below, together with further interest at
the contractual rate on the below mentioned amount and incidental expenses, cost, charges etc. as stated in the said demand notices.
However, the service is also being done by us by way of this publication as per Rule 3 of the Security Interest (Enforcement) Rules, 2002
(SARFAESI Rules)

Name And Address Of BorrowerAnd Co Borrower/S:-1. Hari Krishna Super Market Through Its Proprietor: S. Savithri (Borrower)
2. Mrs. S. Savithri, 3. Mr. Thiyagarajan,4. Tamil Selvi. A,5. Subramani (Co-Borrower) 277, 1 M, Front Side, Tnhb Main Road, Jothi
Nagar & Post,Arakkonam-631003Also At:-Door No. 277,Plot No. M 277, Sy. No. 68,Ward No. B Block No. 34, Tamil Nadu Urban
Development Project,Vellore, Arakkonam Town, Taluk And Vellore District — 631003

Loan Account No.GS029EEL1038303 | Date Of Npa:-31/08/2023 [Date Of Demand Notice:-12th September 2023

Total Outstanding Dues (Inr) As On Below Date*:-Rs.50,45,976/-(Fifty Lakhs forty five thousand nine hundred and seventy
Six only) as on Sep 08,2023

Description Of The Secured Assets/Mortgaged Properties:-All the piece and parcel of the house site with building an

extent of 237.90 sq. mtr equalling to 2591 sq. ft in plot no. M 277, Comprised in Town Sy. No. 68, Ward No. B Block No.

34, Tamil Nadu Urban Development Project Scheme at Vellore, Situated at Arakkonam Town and Taluk and Vellore District,

within the Registration of Ranipet and Sub-Registration of Arakkonal (Previously Arakkonam Joint-2) bounded on the: East

E?/: P’\Ilot NI\(;I- 1M227I\§I % +-3Iouse, West By: Plot No. M-276 & House, North By: 24.40 mtr Road, South By: Plots & Houses in
ot No’s M-152, M-15.

Name And Address Of BorrowerAnd Co Borrower/S:-1.Sri Lakshmi Enterprises (Borrower) ,2.Bhagya Lakshmi S,3. R Santhosh
Kumar (Co-Borrower),15, Sri Lakshmi Nivas,Lavender Garden, Kuruvampatty Main Road,Kannakurchi, Near Munniyappam Temple,
Salem-636008 Also at Anantha JothlApartment 2nd floor, Flat No.109 G, Site No.12, 0ld Municipal Ward No. 8,New Ward No.10,
0ld T.S.No. 3865,T.5.Ward no formerly 7,Now T.S.Ward No.8, New T.8.No. 8/696 Coimbatore Municipal Corporation, Coimbatore
Town, Coimbatore

Loan Account No.GS04 6EEL0 21699 | Date Of Npa:- 31.08.2023 |Date Of Demand Notice:-12.09.2023

Total Outstanding Dues (Inr) As On Below Date*:-Rs. 31,93,455 (Thirty One Lakhs ninety three thousand four hundred
and fifty five only) as on Sep 08,2023

Description Of The Secured Assets/Mortgaged Properties:-In Coimbatore Registration District, Coimbatore Sub-Registration,
Coimbatore Town within Coimbatore Municipal Corporation R.S.Puram Block, “F” Site No. 12, Old Municipal Ward No.8,
New Ward No.10, Old T.S.No. 3865, T.5.Ward no formerly 7, now T.S.Ward No.8, New T.S.No. 8/696 within the following
boundaries measurements:-South; Site No.10,West : Site No.11,North: East West Ramalingam Road.East :Site No. 13.Within
this Site No.12 within the following measurements,East West on the South: 45 ft,East West on the North: 45 ft,North South on
the East: 180 ft,North South on the West: 180 ft,Ad measuring a Total Extent of 8100 sq. ft or 18 cent 252 sq. ft. Schedule-B:- In
this 449.69 sq. ft of undivided share title and interest is sold under this sale deed.Schedule-C:-All that constructed in the house
name Anantha Jothi Apartment building constructed over the land mentioned in the “A” Schedule property Second floor, Flat
No. 109 C with super built up area of 1100 sq. ft with its doors, windows, frames with electric light fittings, water tap connection
and its deposits, flush out, latrine, bathrooms, common rights in overhead tanks, staircases, water sump. Open terrace, septic
tank, including two-wheeler & Car parking in stilt floor and having rights to use the layout roads, common pathways etc.Door
No: Old 9053, New No. 207 Ramalingam Road Assessment No: 24117958, E.B.Service Connection No: 03-014-002-1333

We hereby call upon the borrower stated herein to pay us within 60 days from the date of this notice, the outstanding amount of
more particularly stated in respective Demand Notices issued, together with further interest thereon plus cost, charges, expenses,
etc. thereto failing which we shall be at liberty to sale proceed against the above Secured Asset(s)/Immovable Property (ies) under
Section 13(4) of the said Act and the applicable Rules not limited to taking possession and selling the secured asset entirely at the
risk of the said borrower(s)/co borrower (s)/Legal Heir(s)/Legal Representative(s)at your own cost and consequences.

Please note that as per section 13(13) of the SARAFESI Act, all of you are prohibited from transferring by way of sale,
lease or otherwise, the aforesaid secured assets without prior written consent of the Bank. Any contravention of the said
section by you shall invoke the penal provisions as laid down under section 29 of the SARFAESI Act and / or any other
legal provision in this regard.

Please note that as per sub-section (8) of section 13 of the Act, if the dues of Protium Finance Limited together with all
costs, charges and expenses incurred by Protium Finance Limited are tendered to Protium Finance Limited at any time
before the date fixed for sale or transfer, the secured asset shall not be sold or transferred by Protium Finance Limited, and
no further step shall be taken by Protium Finance Limited for transfer or sale of that secured asset.

Sd/-
For Protium Finance Limited
Authorized Officer

Date: 16.10.2023
Place: Tamil Nadu

POONAWALLA
HOUSING FINANCE

Apna Ghar, Apni Pehchan

Registered Office: 602, 6th FLOOR, ZERO ONE IT PARK, SR. No. 79/1, GHORPADI, MUNDHWA
ROAD, PUNE — 411036 Branch Off Unit: No.5, A Block, 2nd Floor, RJ Plaza, Viruthampattu, Katpadi

POONAWALLA HOUSING FINANCE LIMITED |E-RUCTION

(FORMERLY KNOWN AS MAGMA HOUSING FINANCE LTD)

- SALE
NOTICE

Main Road, Vellore 632004.

Sale of secured immovable asset under SARFAESI Act
Notice is hereby given to the public in general and to the Borrowers/Co-Borrowers/Guarantors in particular, that under mentioned properties mortgaged to Magma Housing Finance Ltd has now
been renamed as Poonawalla Housing Finance Ltd (‘PHFL’) vide Certificate of Incorporation, the possession of which had been taken by PHFL’s Authorised Officer under Sec 13(4)/14 of SARFAESI
Act; will be sold through e-auction as per terms mentioned below for recovery of PHFL’s outstanding dues with applicable interest, charges, and costs etc. The property described below will be sold
on “AS IS, WHERE IS, WHATEVER THERE IS AND WITHOUT RECOURSE BASIS” under Rule 8 & 9 of Security Interest (Enforcement) Rules.
For detailed T&Cs of sale, please refer to link provided in PHFL’s/Secured Creditor’s website i.e. www.poonawallahousing.com

sl.| ProposalNo. |Demand Notice Date Nature of Description of Reserve EMD (10% of | EMD |, tal Property | Date and enc:(r:gz:ces/
No.| Customer Name | and Outstanding Possession Property {D} Price {E} RP) {F} Submission| "o omen Inspection | timeof |/ oo e
@) Amount (8} © date (g} | B P |Date&Time ) Auction 0} 3y g
Notice date: 26/05/2022 All That Piece And Parcel Of Rs. Rs.
Loan No: Total Dues: Mortgaged Property Of The Land | 19 35 937.5/- 1,03,293.75/-
HM/0111/H/17/ Rs. 485569.67/- And Building Situated At Vellore (R,upées Ten | (Rupees One
4 |100361 (Rupees Four Lakh Eighty physical District, Vellore Registration Dis- | | Thirty Lakh Three 16/11/2023 09/11/2023 |17/11/2023
R DEEPA Five Thousand Five Hundred Y trict, Ambur Sub-District, Ambur Thousand Two 10,000/- 11 AM NIL
(BORROWER) v ¢ d Five : Two Thousand Before 5 PM (11AM - ( -
g SixtyNine Paise SixtySeven Taluk, Kumaramangalam Village, |\ -0 o Hundred 4PM) 2PM)
C RAMADASS Only) payable as on As Per Patta No.284, Natham Old Thirty Seven | Ninety Three
(CO-BORROWER) 26/05/2022 along with S.No.44/2, New S.No.44/6, anr;, Fifty and Seventy
interest @ 15.25% p.a. till Paisas Only) Five Paisas
the realization. Only)

be ascertained and paid by the successful bidder.

and +91 9910453434 e-mail ID anoop.kumar@poonawallahousing.com.

The intending bidders/purchasers are advised to visit PHFL Branch and the auction properties, and make his own enquiry and ascertain additional charges, encumbrances and any third-party interests
and satisfy himself/herself/itself in all aspects thereto before submitting the bids. All statutory dues like property taxes, electricity/water dues and any other dues, if any, attached to the property to

The interested bidders are required to register themselves with the portal and obtain login ID and Password well in advance, which is mandatory for e-bidding, from auction service provider) C1 India
PVT LTD. Address- Plot No-68 3rd floor Gurgaon Haryana-122003. Helpline Number- 7291981124,25,26 Support Email id — Support@bankeauctions.com. Contact Person — Vinod Chauhan, Email id-
delhi@clindia.com Contact No- 9813887931. Please note that Prospective bidders may avail online training on e-auction from them only. The intending purchaser/bidder is required to submit amount
of the Earnest Money Deposit (EMD) by way of by way of NEFT/RTGS /DD in the account of “Poonawalla Housing Finance Ltd”, Bank-ICICI BANK LTD. Account No-000651000460 and IFSC Code-
ICIC00000086, 20, R. N. Mukherjee Road- Kolkata-700001 drawn on any nationalized or scheduled Bank on or before 16/11/2023 and register their name at https://www.bankeauctions.com and get
user ID and password free of cost and get training on e-Auction from the service provider. After their Registration on the website, the intending purchaser/bidder is required to get the copies of the
following documents uploaded, e-mail and sent self-attested hard copy at Address-No.5, A Block, 2nd Floor, RJ Plaza, Viruthampattu, Katpadi Main Road, Vellore 632004 Mobile no. +91 8588802671

Place: Gurugram

\ Date: October 13, 2023 AdBaaz)

Date: 16.10.2023
Place: VELLORE

Sd/- Authorised Officer
Poonawalla Housing Finance Limited
(Formerly Known as Magma Housing finance Ltd)
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